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l Whereas. I.d P11.-siding flllicer. Labour Court-V. Court No. 307 Rouse Avenue
llistnrt €nurL New Delhi has requested to transfer the case titled .15 Ruchl
Alntja v/s M/s KR. Mangalhltr Global School (LIR No. 234-/2 5] from the court
nl Lrl. Presiding Olficer. Labour Court-V, Lourt No. 30?. Rouse Avenue District
Court. New Delhi to any other Labour Court. '

A And tvlwrvzts. the rvquvst of Lil. Presiding Olficor, Labour Court-V, Court No
307. Rouse Avenuv District C01irL New Delhi has been consideretl and thr: case
mention:-rl in Fara 1 may he transferred to the court nf l.cl. Presiding Officer.
Labour Court-IV. Court No. E106, Rouse Avenue District Court. New Delhi.

ll Now. thnrelnre. in exerrise oi powers conferred by Section 33 {B} oi the
industrial Disputus. Art, I947 [XIV oi 194?] read with tiovernment of lndm.
MlllllSIl'_V of Labour Nnttfioation No. S-11011/2/75~Dl((lA} dated 14"‘ April.
1975, lhu industrirtl Dispute mvntinncd in Para 1 is withdrawn from tho‘;-ouri of
1,d. l'r0si1ling fllficcr. Laliqur Court-V. Court Nn.“§l]7, Rouse Avenue District
Court, Now Delhi and th0.$£1me is trunslerred to the court of Ld. Presiding
Officer. Lahnur Court-IV. Court No. 306. Rouse Avenue District Court, New Delhi.

4. it is lurthor directed that the tran5fL'l'E0 Lalmur Court shall pI'(ll'(‘(.‘d with thv
rranslerrrrl proceeding from tho stage at which they stood at the time ol
translor
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